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, CENTHAL ADMINISTHATI VE ‘II;;IB_l_gI‘u,gL
=50, ALLAHABAD BENCH
ALLARABAD

Original Applicgtion No, 545 of 1995

Allahabad this the _Qlst day of April 1999

Hon'ble Mr. 5. Layal, Member ( A )
Hon'ble Mr. 5.L. Jain, Member ( J )

Abdul Jabir Khan, son of shri Awaz Khan, resident ¢
of Bihar Kalan, lzat Negar, Bareilly, working as
Casual Labour in lI.V.R.I., Izat Nagar, Bareilly.,
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Applicant

By Advocate Shril —eee—e-
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l. Union of India through Mhe sSecretary, Ministry f
of Agriculture, Krishi Bhawan, New Delhi.

2., The secretary, Indian Council of Agricultural
nesearch, Krish-i Bhawan, New Delhi.

3. The Director, I.V.he I.,, Izat Nagar, Bareilly
LU:-P.).

Respondents

By Advocates ohri Rakesh Tiwari
shrl NeP. ingh
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ORDER ( 6ral )
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By Hon'ble Mr. 5. Dayal, Member (A)
In this case, the applicant had sought
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direction to the respondents to consider the applicant

for grant of temporary status in accordance with I.C.A.Re

sSbheme made effective from 01.3.93 and grant him con-

sequential benefits, from the date, he completed 240 days.

2% The applicant was sent notices to appear
inthis case personally as his counsel had expired but
nokappearance has been made by the applicant or any new

counsel appointed by him.

3 The affidavit has been received from the
applicant in this case on C8.8.97 in which he has
mentioned that the applicant has beent aken in

service on 06.,2.97 in Indian Veterinary Research
Institute, Izatnagar, Bareilly and that he has been
granted relief from the respord ents and, therefore,

he does not want to p-ursue his original application.
Inview of the affidavit of the ppplicant in this case,

the Q. As 15 dismissed as infructuous.
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Member ( J ) Member ( A )
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